IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH&_ N&W DELHI
® %
- 0.A. NO.2195/92 Date of Decisien ¢ ﬁ 3.92
Shri R.K. Kaura '  esedpplicant
o, - _
Unien ef India & Ors. .. -Bespendents
RAM

Hon'ble Shri J.P. Sharma, Member (J)

Fer the Applicant ' “es
Fer the Respendent ...Nene :

1. Vhether Reperters ef lecal papers may be allewed A
te see the Judgement? .

4 4 : 2. Te be referred te the Reperter er net?

v g
JUD GEMENT | . /

The .apblic ant has earlier filed CA Ne.1961/90 and the
S ame reliefl was decided by the erder dt. 14.5.1991. The
spplicant filed CUP No .249/91 which was withdrawn by the
spplicant and dismissed. Again the applicant filed
CCP 36/92 which wss dismissed by the erder dt. 20.1.1992,

which is repreduced belew $- .

"We. are sgtisfied én a perusal ef the exder that the
: judgement ef the Tribunal has been cemplied with in
.’ that the respendents have made an attempt te trace out
the recerds and feund themselves unsuccessfull . &% ik
not , therefere, pessible te take the view that the

The petitisner, hewever, submitted that he knews whe re
the recerds are available. If that is true, nething

and te help them te trace the recerds.
: With these ebservatiens, we drep the preceedings.®

In the present spplicatien, the applicant again prays that the
judgement given in OA Ne.1961/90 be directed te be cemplied

with. This gplicatien is, therefere, net maintainsble and
is dismissed as net maintainable ak & SV edteu app

‘

(J.P. SHARMA)
MEMBER (J)

respendents have dissbeyed the directiens of the Tribunal.

prevented kim and nething even new prevents him te apprise
the cencemed authsrities as ts where the recerds really la




